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In this contempt petition the applicant has afleàd that the 

respondenWcontempnors have W1llfl1y and deliberately v i6lat6d the 
order passed by this Tribunal on 24.7.1997. In that order 

uit {vas 
/directed that the respondents Should dispose of the petjtjoners 

.refresentation within three motiths from the dte of communjcatjon.bf 

that order, 

2. 	It be mentioned here that the app1jcnt retired from ailway 

service as OS Gr.I.w.e,f0 31.7.89. In the O.Arelatjon to hich 
this contempt petition has 	

the case of the applicnt as that 
he was granted special pay of s.35/_ w.e,f, 1.1.1981 on upgradaton; 

hut when he was promoted to the next higher grade i.e. as Head lerk, 

his special pay was not taken into account f' the purpose of fixatjon 

of his pay.. He made several represe ntat ions but Without any result. 

The OA 195 of 1996 was disposed of on 24.7.1997 with a directicnto the 

-. 

Contd.. ./, 



respondents to cdJ.Té' of the represe nt at ions of the applicant 

dated 22.11.91 and 12.9.95 within the specif±ied period men;ioned 

therein. 

Respondents/contempnors have filed reply to the C 

petition in which they have submitted that the said specia 

Rs.35/ was taken into account for the purpose of fixation 

of the applicant in the higher post of Head Clerk w,e.f. 7 

and all consequential arrears to the tune of Rs.8777.45 was 

to the applicant. Therefore, there cannot be any grievanc 

applicant. In the reply statement the respondents have ani 

letter (marked.as  Annexure_R) dated 17.4.1998 which was pa 
reply to the representation of the applicant as per direct 

Tribunal referred to above. 
46 

The matter came for hearing on severa,l dates when 

for the applicant prayed for adjournment for filing rejoinci 

reply. But no'' rejoinder has been filed. 

To—day also when the matter came up for hearihg, L 
I 

for the applicant prays, for further time to file rejoinder 

ground that he has not "got any instruction from his client.i 

tempt 
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After considering the matter we find that the reljf for 
A 

which eoi1icnt fi led (LJA. '- otn grantee by the respondents 
as it would be evident from the Annexure—R to the reply detd 17.4.98. 
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In view of above, there is nothing more to adjudjcte. Sj 
applicant has failed to file rejoinder in spite of giving S 

time,wdo not find it necessary to allow him further time' 

such rejoinder. 

7. 	In view of above, there is no use of keeping the ci 

petition pending any further. Accordingly, contempt proceec 

dropped and the coempt pctitiod-j 
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